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LOK SABHA DEBATES

LOK SABHA

Friday, November 16, 1973/Kartika 25,
1895 (Saka)

The Lok Sabha met at Eleven of the
Clock

[M«. SPEAKER in the Chair]

WELCOME TO SWISS PARLIAMENTA-
RY DELEGATION

MR. SPEAKER: Hon. Members, at the
outset, I have to make an announcement.

On my own behalf and on behalf of the
hon. Members of this House, I have great
pleasure in welcoming His Excelleney Mr.
Marius Lampert, President of the Swiss
Senate; Madam Lampert, and the hon,
Members of the Swiss Parliamentary Dele-
gation and their wives and daughter who
are on a visit to India as our most hono-
ured guests.

The delegation arrived yesterday morn-
ing and will be in India for eight days.
This is too short a stay, but we will try
to do as much as possible in eight days.
They ar: now seated in the Special Box.
We wish them a happy and fruitful stay
in our country. Through them we con-
vey our greetings and best wishes to their
Parliam¢nt, Government and the people
of Switzerland.

I may also thank them personally and
on your behalf for the presentation they
made last night after dinner, a very new
type of Swiss time-piece, a big and a
very heavy one, and this is the latest. It
does not need winding or any movement
or shaking for automatic winding. You
just place it on the table on an even level
and it takes its winding or momentum

from the atmosphere.
have any type of atmosphere in
House.

I assure you we
this

SHRI S. M. BANERJEE: Why not lay
it on the Table of the house?

MR. SPEAKER: It is already laid on
the Table of the Speaker. So, it will have
sometimes moderate atmosphere, some-
times hot, sometimes very hot, cold ‘and
colder—all types of atmosphere it will
have. I am going to show it to you ia
their presence. I will put it like this. It
is veiled as a bride! It is quite heavy. I
will place it in the Library; if you like
you can have a look at it and have a
feel of its weight. I thank them very
much ‘again for this beautiful gift, espe-
cially a time-piece for which their coun-
try is known all over the world. This is
the latest model that has come to our
Parliament. I think whenever you go to
Geneva, you must have a Swiss watch.

ORAL ANSWERS TO QUESTIONS

Declsions taken by Government on the
Third Pay Commission’s Report

Q.
*82. SHRI PRABODH CHANDRA:

SHRI HUKAM CHAND KACH-
WAL

Will the Minister of FINANCE be
pleased to state:

(a) whether he would lay on the Table
of the House a statement showing major
decisions taken by Government on the
Third Pay Commission’s Report; and

(b) whether the decisions have been
communicated to all the Ministries/De-
partments, Attached and Subordinate Offi-
ces and Autonomous Bodies?
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THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) A
Resolution No. 70(34)/73-lmp.Cell dated
1st November, 1973 ‘announcing the de-
cisions of Government on the recommen-
dations of the Thiid Pay Commission re-
Jating to pay scales, allowances, retire-
ment benefits etc. in respect of civilian
employees of the Central Government in
Class II, Il and IV has been published in
in Part I, Section I of the Gazette of
India Extraordinary No. 257 dated 1st
November, 1973 copies of which have
been placed in the Parliament Library on
the 8th November, 1973,

(b). A copy of the Resolution has been
communicated to the Ministries/Depart-
ments of the Government of India, State
Governments, Union Territory Adminis-
trations and all others concerned. The de-
cisions of Government are not, directly
‘applicable to employees of autonomous
bodies.

SHRI PRABODH CHANDRA: What
are the dates from which decisions of the
Pay Commission will be effective and what
are the reasons for fixing those dates and
not implementing them immediately or
within a reasonable time? What are the
reasons for not implementing those rscom-
mendations immediately?

SHRI YESHWANTRAO CHAVAN:
The date ‘of implementation is declared in
the decision itself; it will be 1st January,
1973. All the neccssary steps have been
taken to implement them. Decisions were
announced sometime in October and imme-
diately steps had been taken to see that
the resolution is notified and necessary
crders gre also being issued from time to
time.

SHRI PRABODH CHANDRA: [ should
like to know from the hon. Minister the
reasons which tempted the Government to
change some of the recommendations of
the Pay Commission, which was not the
case with the recommendations of the
Second Pay Commission? May I know
if the recommendation of the Third Pay
Commission will be accepted in toto or
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will there be any major changes in the
recommendations?

SHRI YESHWANTRAO CHAVAN:
Government has announced its decision in
which we have accepted certain improve-
ments in certain recommendations though
it was not done so in the case of the
Second Pay Commission. We thought it
necessary to improve some of the recom-
mendations after discussions with the
representatives of the employees.
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SHRI YESHWANTRAO CHAVAN:
As far as Class 1 employees are concera-
ed, whether they are civil or defence em-
ployees, we are yet to take a decision. As
far as the other defence services employces
are concerned, corresponding improvements
would be made applicable to them. It does
not apply to the pensioners.

SHRI S. M. BANERJEE: The view-
point expressed by the employees’ represcn-
tatives of all sections was that if it was not
passible for the Government to accept a
need-based minimum wage of Rs, 314,
they should at least bring the Cential
Government employees on par with the
public undertakings employees in ths
matter of pay and allowances, May 1
know whether that recommendation was
considered by the Government and if so,
why in the modifications the same was
not manifested? The modificttion is only
Rs. 196 which is the lowest. I waat to
know what is the reaction of the Govere-
ment to the demand put forward by the
various federations either through st:ike
ballot or strike notice in which they have
said that everyone is dissatisfied and they
want parity with public undertakings
because both are paid from the same
fund and public undertakings are nos
making profit? What is the reaction of
the Government to this demand and may
1 know whether they will have another
round of discussions with the employees’
representatives in this regard?

SHRI YESHWANTRAO CHAVAN:
As far as the second part of the question
is concerned, my answer is, “No”. Therz
is no question of any further ncgotiations.
Regarding parity with public undertaking
employees, there is no uniformity of pay
scales between the various public sector
undertakings themselves.
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SHRI S. M. BANERJEE: Recently they
have given Rs. 250 in Hardwar.

SHRI YESHWANTRAO CHAVAN:
But among the public sector undertakings
themselves there is no parity or uniformity.
Secondly, by accepting such parity, there
would have been a tremendous expenditure
and commitment involved. So, it was not
possible for Government to accept it.

SHRI K. NARAYANA RAO: May 1
know what decision has been taken by the
Government about the grievances voiced by
the technocrats and specialists?

SHRI YESHWANTRAO CHAVAN:
So far as Class I posts are concerned, we
have not taken a decision yet,
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SHRI YESHWANTRAO CHAVAN:
As far as the consequences of the recom-
mendations of the Pay Commission are
concerned, it was considered that it would
involve Rs. 150 crores, The improvements
that we have introduced would require
about another Rs. 60 crores. The demands
vary from employees to employees and it
is difficult to compute how much their
implementation will cost.
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SHRI YESHWANTRAO CHAVAN:
So far as Class 1 officers are concerned,
as I have said, the question is under consi-
deration. We have taken a decision about

the most urgent matters relating to classes
1V, IIT and II.
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SHRI YESHWANTRAO CHAVAN:
It is very difficult for me to recomsider or
review the matters in case of any particular
category of services. Whatever decisions
have been taken in the case of Class IV,
Class III, and Class II will be applicable
aniformly to all.

foarae, 1973 § ST ¥ gEA WX
gyt fewm
+
*$3. 8 omTWe T WA
st g™ WY
1 qie W AR famnAa w5y
g T #Y T HA
(%) v foamww, 1973 & R
T famrY %7 IO A FC Yy oA
7 af gi, a7 W e ' g
(w) =@ oo feaw fammr qam
STm swifaa g€ ok fead aoem
A g gt ; 6

() =@ gwew ¥ TR A A
g fpar 8 7

HeTT AT I WX AT
formm @Rt (ft T R )
(F) 8-9-73 & TF THo UHo-
748 fowma & & ‘TN fgw &
QTR AR 12-9-73 1 TF A9
fawma & qfes U & air W F
FTT g forw AT A ar fF
ifsqm waxArieg & a3 & 99 |y
T¥o ggo—748 fawei %1, S 5000
g% w9 WY af s ¥ IT|H A7
% § weh wgfa v ¥ ww
sfrard e feay o

(&) s\ (7) . ofefaa faar
AMWRI3@EA A ¥ ¥ 12 faae
5000 ¥&i & wfus I3 FT IF 7,
o I AT © § JAT ¥ gy feA@w
T AR AT a% §WI ) FHaT AT NI
farrads #7 agrar & d¥fers gaey
for /1 @ 12 fqmmt @Y e
SR afcares # gAmfa sy ag . —

(i) 24-9-1973 & @7 Fr
(ii) 1-10-1973 & AT F1
(iii) 10-10-1973F AT 7
(iv) 22-10-1973 & T Fx





